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Mr, J.K. Mlshfa, counse1 for the ahnllcant.
T Mr. K.K. Shah couns el for the reunondonts. :
Y _
' The learned counsrl for the respondents -;.

has invited cur attention to an order dated-
06.05,2004 by which the imp pugned order dated
02,04.,2004 has Deen cancellea wnd there is. yet »
'another oruer dated 06,05, 20(4 whlcn ‘has been -
- passed by the &1SC1711nary cmthorn.tye Both

counsel for ‘the rempondents nas submitted thatu |
the relief claimed in the O.A. hes already
Tgranteﬂ and the 0,4, has become'hnfructdous.r‘

On the other hand while ac”edtlng the
 subsequent develo pment,  the learned- coun.:el
‘for the applicant has emphasised that . tnere o

AN

ndent No. 3.»,hh

by h1 gher author:.ty i.e, Ass:..—;tant Commissioner T
to that of, 3rd resronaent and since the very
_-meugnecx order has been cancelled, we are not: .

of this che, the u..ﬂ. k?a-s renacrea _ J.rvfructaous
and bhe same. Lancls aismseed as’ such " No oruer

=L

14

We find that the impugned- order was issued |

1ncl:.ned to do the. acaaemlc exerc:Lse at th1= o

’mese orders are taken on record Thc learned OO

are Qllegatlon o_]' malaf:.de aqalnst the resoo=— RS

stage, Inererore, J_n i‘ne facts and c:.rcumatance.; :
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